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X Per shri MR. Kolbatkar, Member (A) X 

In this review petition against the judgement 

dated 27/10/940  the Original applicant who has filed 

the review petition has sought review of our 

judgement on the main ground that the applicant had 

got allotment of quarter of type-I in 1981 and he 

was entitled to type-Il quarter and the mere fact 

that the applicant initially got allotment of a 

quarter of type-I though he was entitled to quarter 

of type-Il and that he had left territorial army 

should not lead to the consequente of the deletion 

of his name from the waiting list for type-Il 

quarter for the essential category staff. The next 

contention is that any type of incentive once granted 

on fulfillment of the requirement of the term, 

cannot be withdrawn later. Applicant has alleged 

that the exclusion of his name was not done by 

Competent Authority but by an employee who was 

prejudiced against him and who did not take similar 

action in respect of other employees discharged 

from territorial army. It is further urged that the 

exclusion of the name of applicant-was not intimated 
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to the applicant and thereby his right to get his 

name registered in non-essential category is also 

infringed amounting to violation of Principles 

of Natural Justice. 

2. 	We have considered the submissions in the 

review petition, some of the submissions are in 

the nature of new grounds not earlier urged. The 

review petition however does not bring out that 

there has been any error apparent on the face of 

the record in our judgement or any other satisfactory 

reason in terms of rules under order 47 of crc. We 

therefore find the review petition to be without 

merit and therefore dismiss the same. We do sa 

by circulation as is provided under the rules. 
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